- Santoshnagar

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

OA.222/97 dt.16-3-98

Between

18/8ri A, Chandraiah
2. 8ri K, Shanker Reddy
3, Y. Yellappa
4. B. Gandhi
5. M. Narasimha
6. M. Sattaiah
7. A. Kistaiah
8., S. Balaiah
9, P. vénkataiah
10. ch. Balaiah
11. P. Naraiah
B. Laxmailah
13. X. Eadaiah
14. Smt. B. Anjamma
15, Smt. K. Achamma, and
16, Smt., B. Pentamma ¢ Applicants

and

1. Director :
Central Research Instt. for Dryland Agris
culture (CRIDA)

Hyderabad 59

2., Sr. Admn. Officer
Central Reserach Instt.fof Dryland
Agriculture
Santoshnagar
Hyderabad 59
[ 4
3. Director General
Indian Couned¢l of Agri. Research
Krishi Bhavan .
New Delhi 1 B Resopondents

K. Lakshmi Nar:
Advocate

Ccounsel for the applicants

aw

N;R. Devaraj
Sr. CGsC

counsel for the respondents

CORAM

HON, MR. R. RANGARAJAN, MEMBER (ADMN.)

b~

85 imha
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0A.222/97 dt.16-3-98
Order

oral order (per Hon. Mr. R. Rangarajan, Member (Admn.)

None for the applicants. Mr. W. Satyanarayana|for

Mr. N.R. Devaraj for the respondents.

1. This OA is filed praying for calling of record
pertaining to the impugned order F.No.3-5(I1)96-97/C4B
dated 13-5-1996, issued by the 2nd respondent on behalf of
applicants’
the 1st respondent rejecting xmx claim for HRA and {CA as
per the rates applicable to the staff sanctioned at A, B-I1
and C. Class cities as illegal,arbitrary and contrafry to
the rules and unconstitutional and consequently quash the
same, and for a declaration that the applicants we
entitled for the payment of HRA and CCA as per the rates
applicable to A., B-I and C.Class and consequently diréct
the respondents to pay at the sSame rates from the date of
their working at Gunegal station with arrears etc,
2. Today the learned counsel for the respondents |produced
a letter dated 26;2-1998 addressed‘ﬁy the applicants to
their cgunseb to the effect that they are requesting their
counsel to withdraw the above OA a&s the grant of allowances
at Nipk rates édmissible to the employees at Hyderabad were
agteed to by the Competent authority.
3. In view of the above noqueét. the OA is dismiLsed as

withdrawn., No costs,

e

N

(R. Rangarajan)
Member {Adrﬂn . )

Dated : March 16, 98
Dictated in Open Court

sk
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Copy toi= -

1. The Diractor, Central Rasearch -Instt, of Dryland Agricul
(cRIDA), Santoshnagar, Hyderabad. '

2, Tha 5r. Admn..ﬂ?éicer, Cantral Ressearch Instt, of Orylan
Agricultuwee, Santobhnagar, Hyderabad. ,

Jd. The DireﬁtarlGéneral, Indian Counsel of Agri.Hessearch,
Krishi Bhayan, New Delhi, . '

4. One copy to %r. KeL akshmi Narasimha, Advocate, CAT., Hyd.

5. 0One copy to wrg N.R.Dsyvaraj, Sr.CG:C., CAT., Hyd,

6.~ One copy to ?.R.(R), CAT,, Hyd.

7. One duplicaté copy.
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THE HiN'3Le MR.B.RANGARAJAN M(A)
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